
COMMif'rEE ON PRIVATE MEMBERS' 
BILLS AND REOOLUTIONS 

FIRS'r TO SIXTY-EIGHI'H REPORTS 

(ENGLISH VERSION) 

EIGHTH LOK SABHA 

Legislative Branch-II 

                                  FOURTY-NINE 

Tenth Lok Sabha



COMMI1TEE ON PRIVATE MEMBERS' BILLS AND 
RESOLUTIONS 

(Tenth Lok Sabhu) 

TWENTY·NIN11f REPORT 
I. the Chairman of the Comminee on Private Members' Bills and RCIOluliun5. 

havina been authorised by the Committee to present the Rerort nn their behilif. 
present this Twenty-ninth Report. 

2. llae Committee met on 19 April. 1994 for-

I. Examination of the following Cooslitullon (Amendment' Bil~ under rule 
294(1)(a) of the Rules of PIlk."'Cdurc:-

(1) The Constitution (Amendment) Bill. 1994 ("umiDn tlf n,.,,· llf'tlrie' 
UJZDD) by Shri JL'Cwan Sharmll. 

~2) The Constitution (Amemlment) Dill. 1994 ("'Jm,on (Jf n,",,' artl('/l' 
JJOA. etc.) by Shri Sultan Salahuddin Owaisi. 

(3) The Constitution (Amendment) Bill. 191M (AnlMd",,.,,, of tlrtil'l," .f7/J 
by Shri Dhllrmannll Mondayya SIIc.iUI. 

(4) The Constltutinn (Amendment) Bill. IIJ'J4 (A""'IId",,",,, "I arllclt' 1014. 
nc.) by Shri Yaima Singh Yunmam,' 

(5) The Constitutiun (Amendment) Bill. 1994 (A"'t'"d"~n' (If tlrlH:le' 161 by 
Shri R. Anbara5u, 

II. Classification and allocation 01 lime for diliCuS5ion of Billil Md,. Arrcudix) 
under claUIC5 (b) and (e) of Rule 2'U( 1) of tbe Rules uf PnJCCdun,', 

£.rum",a",," (II C,lIIs,i"",,,,, (Anlrlld",,.,,,, 8ills 
3. The COIIImitlee considered lhe Bilill and arrived at the followina find in,,, "" 

a result of their examination of the BiIIs:-

F;IId",RS til "'e' (.'m"",illn 

(1) The Constitution (Amendment) Dill. IIJ'J4 (/I,mti"" fir ","M' ur",-I,. 
UJZDD) by Shri Jecwan Sharma. 

The Bill sceks to insc" a new articlc 243Z0D in the Constilulion wilh a vicw 
to conslitutin,thc Con .. itucncy Deyetorment Comm;lIccli Cttnllilltin, of rcOJ'lc~' 
representativcs for the purpose uf formal ion of plans and projecI" in Iheir 
consIitucnc:ic:s and 10 vCIII Ihem wjlh more powen in the mailer of planning lind 
CIICCUlion of such plans and projcl:tli . 

./ After considcrin, all aspects of the Bill. the Commlllcc recommend thaI Ibe 
'Member may be pcrmillc~ to move for leave 10 intrudw:e the Dill. 

(2) The Constitution (Amendmenl) BiII~ (/nse",OII (1/ new .rtid" 
J1OA. etc.) by Sllri Sultan Salahuddi;~~isi. 

The Bill seeks 10 amend the Conlllitution willi a Yicw 10 pnn'iding fur 
reservation of scali for Muslilll5 an lhe HoUle of lhe Peupk: aJ1~ an the 
LcpslatiYe Assemblies of Stales, 
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After considering the Bill at some length. the Committee postponed furtber 

consideration thereof to their next sitting. 
(3) The Constitution (Amendment) Bill. 1994 (Amendmmt of anick 371) 

by Shri Dharmanna Mondayya Sadul. 
The Bill seeks to amend article 371 of the Constitution with a view to 

providing that the President may by order provide: for any special responsibility 
of the Chief Minister. instead or the Governor as al presenl. for establi.o;hment 
of scparate Development Boards .for Vidarbha. Maratbwada. etc. 

After eom,iderin& all aspects of the Bill. the Committee reeommend that the 
Member may be permitted 10 move for leave to introduce the Bill. 

(4) The Constitution (Amendment) Bill. 1994 (Amendment of artick 144. 
~'e·.) by Shri Yaima Singh Yumnam. 

The Bill seeks to amend the Constitution with a view to enabling the 
formation ·and administration of autonomous distriet~ and autonomous regions 

. comprising tribal areas in the State of Manipur. 
After eonllidering all I15pects of the Bill. the Committee recommend Ihal the 

Member may be permitted 10 move for leave: to introduce Ihe Bill. 
(5) The Constitution (Amendment) Bill. 1994 (A",~"dm~nt (If Qrticl~ 16) by 

Shri R. Anbarasu. 
The Bill liCelts to amend article 16.of the CODlilitution with a view to enabling 

the Slale 10 (i) reserve appointments or post,. under Ihe Stale fm backward 
cla!lse!i lIT any section thereof in~t~- proportion of their population to the total 
population of the country; (ii) divide the number of appointments or posts 
reliCrved for each section of backward class in the proportK,n of its population 10 
the total population of backward classcs; and (iii) reserve ten per cenl of 
appointments or posts under Ihe State for economically backward class of 
eitizem. who arc socially and educationally advanced. . 

After considering all aspects of the Bill. the Committee recommend that the 
Member mllY be permitted to move for leave to introduce the Bill. 

ClIUSifiC:III;Oll and 1I/1(Je'lIl;oll (Jf lim" lei Bilb 
4. Thc Commith:e then considered cllI5sificalilln and allucation of time to 

fifleen Dills specified in the Appendix. 
5. After cunsidering all aspects uf the BilL ... the Committee re~'()mmend Ihal 

the fulluwing Bills be placed in category . A .~-
(I) TIle Constilution (Amendmenl) Bill, IV'JJ (Amcmdnrent of ."id" :!9. 

,,'e} by Shri Ankushruu Ra05uheb Tope. 
(:!) The Con.o;tilution (Amendment) Bill. 1993 (Anr~"dmenl of article! 15 

a",1 16) by Shri Syed Shuhabuddin. 
(3) The Child Labour (Abolition) Bill. 1(9) by Shri Chitta BlI5u. 
(4) The Constitution (Amendment) Bill. 1993 (Am~IIdmeni of St-"elllh 

Sclwd"/~) by Shri Chitta Basu. 
(5) The Constitution (Amendment) Bill. 1993 (Ammdme", uf flrt;c/" lIe. 

"',:.) by Shri China Basu. 
(6) The Scheduled Casles and Scheduled Tribes Orders (Amendmenl) Bill. 

1993 by Shri Ram Naill.. 
(7) The Land Acquisition (Amendment) Bill. 1993 (Amendmml of s«.iuIu 

I I lind 23) by Shri Kashiram Rana. 
(8) The ConstitutiOn l~mendmcnt) Bill. 1994 (Amendmrnl uf IIrtick! 15 

lI11d 16) by Shri Mohall Singh. 
(9) The Patna Univc:rsity Bill. 1994 by Shri Ramashray Prasad Singh. 



(10) The Govcmment of Union Territory of Andaman and Nk"otlar Islands 
Bill. 1994 by Shri Basudeh Acharia. 

The Committee further recommend thOlt the remaining five Bills be phlc .. 'd in 
C-tltcgory "B'. The Comhaittee re,,·ommem.l allucatiun of time for each of the Bills 
as shuwn in column 5 of the Appendix. 

R('("rllltlltf.'IUI,,';'m.~ 

6. The Committee recommend that-
(i) S.uvashri Jecwan Sharma, Dharmanna Mondan'a Sndul. Yainm Singb 

Yumnam and R .. Anbarnsu be permitted au nlove for leave to intmduL"C 
their Constitution (Amendment) Bills; an'" 

(ii) the classification and allocatiun of lime It, Bills "y 'he Cummittee. as 
shuwn in 'ihc Appendix. ix' agr"'ed ,,, ,,~. the lIuu" .. ·. 

NEW On III: 

AI"il 19. I W", 
S, MALLIKARWNAIAIi. 

ClltlimuIII . 
('''''''''(11('(' 'III Pr"',,,c' M,''''''''''''' 

Bill.\ "",I R,',wl",i/JIu, 
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APPENDIX 

Bill No. 
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I. 11Ic ConstilUliaa (AmctdIaeac) Bia. lOS 01 1993 
191') (A_nd"",., of IIIfide 19. ".1 by 
Shri Ank_no RMItIIeb Tope. 

2. 11Ic COIIIIIitutinn (.u.lllhnellt' BiR. 110 01 1993 
I.,.,) (Amnul"."., 0/ midn 1$ ",,~ 16' 
hy Shri Syed Shahabuddin. 

3. 1M Child Labour (Abolition, Bill. 114 of 1993 
1.,.,3. ",. Shri Chitta ..... 

.a n~ Cnn.lilulion (Amcndlnett, Bia. 102 of 1993 
19IJ) 1.~II/',,'''u';'HI tI/ II"" .nick lor 
,,,,,,'/,. 1N.~1 .". Stlri Chin. 8 .... 

~. n~ ConlllilUlinn (Ammchnena, Bill. 97 of 1993 
1.,.,3 (AIII""dm",,' tI/ Srwllllt SC'Iwdllk, 
l1y Shri tllilla Blllu. 

I.. 'n,~ ('.'n~liluli"n (Amendment' Bill. III of 1993 
l'I'l.' IA""·,,,IIII..,11 tI/ .nit'k .fle. N., 
I,,· Shri Chilli' Bn.lI. 

7. 1'1 ... Sd,cllulell Call" and Scheduled 112 01 1993 
llil~. Olll!:,. (Anlendment, Bill. IW3 
h~' SIIII RIIIII Naik. 

II Th... (,,,,,,Jjllllinn (Anwndmcnl) Bill. 1011 of 1993 
1')11' 1 .... "',·",'111,,'" "/ ,,,,ic'l,, .'101/ hy Shri 
S~'cli Shllllllhudlirn . 

• , Th... U;m "" ('"w SIIlu.:hlr:r Bill. 1.,.,3 lOll of 1993 
I'~' Sill' .... ,"hiralll Rim". 

III 'n'l' J.:llul A"qlllsili"n (Alllcnllnlcnl) 107 of 1993 
lIi11. IW.' IA"'..,"/III,,"' "/ .,"·ticm.' II ",,,1 ~.I, h~' Sh.. .... .. "millll RIln". 

II 11,,' (,,,,,'1111111"" (AIllcndIIlC"I) Bill. S uf 1994 
l"'l.l 1..111"',,",,, .. 1/1 til cr",dn I.~ III/(/ ,,,, 
hI' lilu. M •• h, ... Si,,!!h 

I~ Til.. (''''',Iillll.''n (Alllcnlln~I" I Bill. " of 1994 
I'JW IA""'II'/II"'''' ,,' 11,,;.-1 .. . IUI ",. Shri 
M"IIiI" Sm!!h. 

I' 11,0: R"I''':'l'nl,"j''n .>f lhe Pc"I"r: ) "I IW4 
(,\n"',,,hllcnl) Rill. I~ I .... ""./I,'m,.,,' 
"" .\t~."." •. tt', hy Sh,. M.man Sineh. 

IJ. 11~ 1' .. IRn llniwNly Bill. I~ h~' Shri 2 ." 1994 
RIIIII,"'hnoy Prllllad Sin"'. 

I~. ~ G."~rnnlCatiaft ... ian Tcrritory of 7 01 IW4 
AlldllRI~,n and:..... ..... Bill 
I~ ~. Shri ~ AcUria. 

CaIepry T_ 
..,u arl.d Me. I*d 
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